IN THE HIGH COURT OF JUDICATURE AT PATNA
Civil Writ Jurisdiction Case No0.9692 of 2015

Ram Punit Choudhary
...... Petitioner/s
Versus
The State Of Bihar and Ors
...... Respondent/s
Appearance :
For the Petitioner/s : Mr. Surendra Kumar Singh, Advocate
For the Respondent/s  : Mr. Lalit Kishore, A.G.
Mr. Bishwa Bibhuti Kumar Singh, Advocate
For Intervenor Mr. Manish Kumar No.13, Advocate
Mr. Rohit Kumar, Advocate
Mrs. Priti Kumari, Advocate
CORAM: HONOURABLE THE CHIEF JUSTICE
and
HONOURABLE MR. JUSTICE PARTHA SARTHY

ORAL ORDER
(Per: HONOURABLE THE CHIEF JUSTICE)

47  01-12-2022 Under Patna Commissionerate

(1) District-Patna

We have interacted with the Circle Officers of Patna
District namely Jitendra Pandey, Nand Kishore Nirala, Vijendra
Kumar, Bhaskar Kumar Mandal, Jitendra Kumar, Lilawati
Kumari, Mahendra Shukla, Umesh Sharma, Gyanand, Amrit Raj
Bandhu, Dinesh Kumar Singh, Kanhaiya Lal, Santosh Kumar
Singh, Nagendra Kumar, Mrityunjay Kumar, Madhumita
Kumari, Kumari Sujata, Anita Bharti and Sanjeev Kumar Singh,
who are present in Court.

We are happy to record that post issuance of
directions by this Court, in Patna Commissionerate, the Circle

Officers have taken steps for removing the encroachments from



Patna High Court CWJC No.9692 of 2015(47) dt.01-12-2022

2/33

the water bodies falling within their respective territorial
jurisdiction.

The chart, in a tabular form, indicating the latest
status reads as under:-
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We see no reason as to why remaining encroachments
from the water bodies cannot be removed within a period of
four weeks.

Needful be positively done within a period of four
weeks.

The affidavit of compliance, complete in all respect,
be positively filed within four weeks from today.

Advance copy be supplied to Shri Surendra Kumar
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Singh, learned counsel for the petitioner.

We direct the District Magistrate, Patna to personally
monitor the operations of making the water-bodies free from
encroachments.

We further direct the Senior Superintendent of Police
to provide police force, should the officers make any request in
that regard.

Learned counsel for the State undertakes to
communicate the order during the course of the day.

Officers, unless or otherwise, so directed, need not
remain present in Court.

However, we caution the Circle Officers that the
Court would not hesitate in initiating proceedings, should the
need so arise, if it is found that the affidavit filed is contrary to
the factual position at the ground level.

Officers have been apprised of the contempt of Court
proceeding.

(i1) District- Nalanda

We have interacted with the Circle Officers of
Nalanda District, namely Rajiv Ranjan Pathak, Dharmendra
Pandit, Neeraj Kumar Singh, Arun Kumar, Ranjeet Kumar, Sheo

Nandan Singh, Kumari Anchal, Kumari Neha, Sonu Kumar,



Patna High Court CWJC No0.9692 of 2015(47) dt.01-12-2022

4/33

Anuj Kumar, Abha Kumari, Arun Kumar, Juli Kumari, Garima

Geetika,

Nupur,

Sonam Raj, Jitendra Kumar Chaudhary,

Santosh Kumar Chaudhary and Shambhu Mandal, who are

present in Court.

We are happy to record that post issuance of

directions by this Court, the Circle Officers have taken steps for

removing the encroachments from the water bodies falling

within their respective territorial jurisdiction.

The chart, in a tabular form, indicating the latest

status reads as under:-
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from the water bodies cannot be removed within a period of
four weeks.

Needful be positively done within a period of four
weeks.

The affidavit of compliance, complete in all respect,
be positively filed within four weeks from today.

Advance copy be supplied to Shri Surendra Kumar
Singh, learned counsel for the petitioner.

We direct the District Magistrate, Nalanda to
personally monitor the operations of making the water-bodies
free from encroachments.

We further direct the Superintendent of Police to
provide police force, should the officers make any request in
that regard.

Learned counsel for the State undertakes to
communicate the order during the course of the day.

Officers, unless or otherwise, so directed, need not
remain present in Court.

However, we caution the Circle Officers that the
Court would not hesitate in initiating proceedings, should the
need so arise, if it is found that the affidavit filed is contrary to

the factual position at the ground level.
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Officers have been apprised of the contempt of Court
proceeding.

(ii1) District- Kaimur

We have interacted with the Circle Officers of Kaimur
namely Anjani Kumar Sinha, Tara Prakash, Binod Kumar Singh,
Purendra Kumar Singh, Nagendra Kumar, Lovely Kumari,
Laxman Singh, Pankaj Kumar, Rajiv Kumar, Badri Prasad
Gupta and Archana Kumari, who are present in Court.

We are happy to record that post issuance of
directions by this Court, the Circle Officers have taken steps for
removing the encroachments from the water bodies falling
within their respective territorial jurisdiction.

The chart, in a tabular form, indicating the latest

status reads as under:-
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We see no reason as to why remaining encroachments
from the water bodies cannot be removed within a period of four
weeks.

Needful be positively done within a period of four
weeks.

The affidavit of compliance, complete in all respect, be
positively filed within four weeks from today.

Advance copy be supplied to Shri Surendra Kumar
Singh, learned counsel for the petitioner.

We direct the District Magistrate, Kaimur to personally
monitor the operations of making the water-bodies free from
encroachments.

We further direct the Superintendent of Police to
provide police force, should the officers make any request in that
regard.

Learned counsel for the State undertakes to
communicate the order during the course of the day.

Officers, unless or otherwise, so directed, need not
remain present in Court.

However, we caution the Circle Officers that the Court
would not hesitate in initiating proceedings, should the need so
arise, if it i1s found that the affidavit filed is contrary to the factual

position at the ground level.
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Officers have been apprised of the contempt of Court

proceeding.

(iv) District- Rohtas

We have interacted with the Circle Officers of Rohtas,
namely, Jitendra Kumar Singh, Anamika Kumari, Ram Pravesh
Ram, Ashu Ranjan, Bhartendu, Alok Chandra Ranjan, Aditya
Kumar Singh, Nawal Kant, Amresh Kumar, Amit Kumar,
Raghwendra Kumar, Shibu, Anil Prasad Singh, Nishant Kumar,
Surendra Kumar, Suman Kumar, Rakesh Kumar and Jitendra
Prasad Ram, who are present in Court. We are happy to record
that post issuance of directions by this Court, the Circle Officers
have taken steps for removing the encroachments from the water
bodies falling within their respective territorial jurisdiction. The

chart, in a tabular form, indicating the latest status reads as under:-
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Shri Alok Chandra Ranjan, who is the In-Charge of
Vikramgan;j Circle, has indicated that in one out of two cases,
status quo order is passed. Particulars are not mentioned in his
affidavit. He shall state and disclose all particulars including the
title and number of the case as also the Court.

Let affidavit in that regard be filed within a period of
four weeks.

We see no reason as to why remaining encroachments
from the water bodies cannot be removed within a period of
four weeks.

Needful be positively done within a period of four
weeks.

The affidavit of compliance, complete in all respect,
be positively filed within four weeks from today.

Advance copy be supplied to Shri Surendra Kumar
Singh, learned counsel for the petitioner.

We direct the District Magistrate, Rohtas to personally
monitor the operations of making the water-bodies free from
encroachments.

We further direct the Superintendent of Police to
provide police force, should the officers make any request in

that regard.
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Learned counsel for the State undertakes to
communicate the order during the course of the day.

Officers, unless or otherwise, so directed, need not
remain present in Court.

However, we caution the Circle Officers that the
Court would not hesitate in initiating proceedings, should the
need so arise, if it is found that the affidavit filed is contrary to
the factual position at the ground level.

Officers have been apprised of the contempt of Court
proceeding.

(v) District-Buxar

We have interacted with the Circle Officers of Buxar
namely Priyanka Rai, Brij Bihari Kumar, Rajnikant, Sohan
Ram, Priyanka Kumari, Kaushal Kumar, Ajit Kumar, Ankita
Singh, Kumari Anukampa and Kaushal Kumar, who are present
in Court.

We are happy to record that post issuance of
directions by this Court, the Circle Officers have taken steps for
removing the encroachments from the water bodies falling
within their respective territorial jurisdiction.

The chart, in a tabular form, indicating the latest

status reads as under:-
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DISTRICT-BUXAR (PATNA DIVISION)
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We see no reason as to why remaining encroachments

from the water bodies cannot be removed within a period of

four weeks.

Needful be positively done within a period of four
weeks.
The affidavit of compliance, complete in all respect,
be positively filed within four weeks from today.
Advance copy be supplied to Shri Surendra Kumar
Singh, learned counsel for the petitioner.
We direct the District Magistrate, Buxar to personally

monitor the operations of making the water-bodies free from

encroachments.



Patna High Court CWJC No0.9692 of 2015(47) dt.01-12-2022
12/33

We further direct the Superintendent of Police to
provide police force, should the officers make any request in
that regard.

Learned counsel for the State undertakes to
communicate the order during the course of the day.

Officers, unless or otherwise, so directed, need not
remain present in Court.

However, we caution the Circle Officers that the
Court would not hesitate in initiating proceedings, should the
need so arise, if it is found that the affidavit filed is contrary to
the factual position at the ground level.

Officers have been apprised of the contempt of Court
proceeding.

(vi) District-Bhojpur

We have interacted with the Circle Officers of
Bhojpur namely Chandreshekar, Shailendra Kumar, Md.
Noman, Nibha Kumari, Umesh Choudhary, Prakash Kumar
Sinha, Sanjay Kumar Singh, Raj Kumar, Sushil Kumar
Upadhyay, Birendra Kumar, Aashma Khatoon, Udaykant
Chaudhary, Chandrashekhar Singh and Shreya Mishra, who are
present in Court.

We are happy to record that post issuance of
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directions by this Court, the Circle Officers have taken steps for
removing the encroachments from the water bodies falling

within their respective territorial jurisdiction.

The chart, in a tabular form, indicating the latest

status reads as under:-
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We see no reason as to why remaining encroachments

from the water bodies cannot be removed within a period of

four weeks.

Needful be positively done within a period of four

weeks.

The affidavit of compliance, complete in all respect,

be positively filed within four weeks from today.

Advance copy be supplied to Shri Surendra Kumar

Singh, learned counsel for the petitioner.
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We direct the District Magistrate, Bhojpur to
personally monitor the operations of making the water-bodies
free from encroachments.

We further direct the Superintendent of Police to
provide police force, should the officers make any request in
that regard.

Learned counsel for the State undertakes to
communicate the order during the course of the day.

Officers, unless or otherwise, so directed, need not
remain present in Court.

However, we caution the Circle Officers that the
Court would not hesitate in initiating proceedings, should the
need so arise, if it is found that the affidavit filed is contrary to
the factual position at the ground level.

Officers have been apprised of the contempt of Court
proceeding.

Under Magadh Commissionerate

(1) District-Gaya

We have interacted with the Circle Officers of Gaya
namely Ajit Kumar Lal, Kamal Nayan Kashyap, Ashok Kumar,
Anuj Kumar, Rajiv Ranjan, Chhotelal Paswan, Purushottam

Kumar, Mithu Prasad, Vijay Kumar, Mamta, Sunil Kumar,
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Mrityunjay Kumar, Sanjay Kumar, Arti Kumari, Rajesh Kumar

Singh, Md. Kaushar Imam, Manoj Kumar Dubey, Ajay Kumar

Sinha, Suresh Kumar, Sudhir Tiwary, Sanjiv Kumar Trivedi,

Yogendra Kumar, Nirmal Ram and Anand Prakash Ram, who

are present in Court.

We are happy to record that post issuance of

directions by this Court, the Circle Officers have taken steps for

removing the encroachments from the water bodies falling

within their respective territorial jurisdiction.

The chart, in a tabular form, indicating the latest

status reads as under:-
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We see no reason as to why remaining encroachments
from the water bodies cannot be removed within a period of
four weeks.

Needful be positively done within a period of four
weeks.

The affidavit of compliance, complete in all respect,
be positively filed within four weeks from today.

Advance copy be supplied to Shri Surendra Kumar
Singh, learned counsel for the petitioner.

We direct the District Magistrate, Gaya to personally
monitor the operations of making the water-bodies free from
encroachments.

We further direct the Senior Superintendent of Police

to provide police force, should the officers make any request in
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that regard.

Learned counsel for the State undertakes to
communicate the order during the course of the day.

Officers, unless or otherwise, so directed, need not
remain present in Court.

However, we caution the Circle Officers that the
Court would not hesitate in initiating proceedings, should the
need so arise, if it is found that the affidavit filed is contrary to
the factual position at the ground level.

Officers have been apprised of the contempt of Court
proceeding.

(11) District-Jehanabad

We have interacted with the Circle Officers of
Jehanabad namely, Arvind Kumar Choudhary, Sanjay Kumar
Ambasth, Neeli Yadav, Rakesh Ranjan, Ansu Kumari and
Kaushalya Kumari, who are present in Court.

We are happy to record that post issuance of
directions by this Court, the Circle Officers have taken steps for
removing the encroachments from the water bodies falling
within their respective territorial jurisdiction.

The chart, in a tabular form, indicating the latest

status reads as under:-
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DISTRICT-JEHANABAD (MAGADH DIVISION)
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We see no reason as to why remaining encroachments
from the water bodies cannot be removed within a period of

four weeks.

Needful be positively done within a period of four
weeks.

The affidavit of compliance, complete in all respect,
be positively filed within four weeks from today.

Advance copy be supplied to Shri Surendra Kumar
Singh, learned counsel for the petitioner.

We direct the District Magistrate, Jehanabad to

personally monitor the operations of making the water-bodies

free from encroachments.
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We further direct the Superintendent of Police to
provide police force, should the officers make any request in
that regard.

Learned counsel for the State undertakes to
communicate the order during the course of the day.

Officers, unless or otherwise, so directed, need not
remain present in Court.

However, we caution the Circle Officers that the
Court would not hesitate in initiating proceedings, should the
need so arise, if it is found that the affidavit filed is contrary to
the factual position at the ground level.

Officers have been apprised of the contempt of Court

proceeding.

(iii) District- Aurangabad

We have interacted with the Circle Officers of
Aurangabad namely, Manoj Kumar Gupta, Mukesh Kumar,
Shobha Kumari, Arun Kumar Singh, Anshu Kumar Singh,
Manorma Kumari, Ashutosh Kumar, Abhay Kumar, Anju
Kumari, Alok Kumar and Awdhesh Kumar Singh, who are
present in Court.

We are happy to record that post issuance of

directions by this Court, the Circle Officers have taken steps for



Patna High Court CWJC No0.9692 of 2015(47) dt.01-12-2022
20/33

removing the encroachments from the water bodies falling
within their respective territorial jurisdiction.

The chart, in a tabular form, indicating the latest

status reads as under:-

DISTRICT- AURANGABAD (MAGADH DIVISION)
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We see no reason as to why remaining encroachments
from the water bodies cannot be removed within a period of
four weeks.

Needful be positively done within a period of four
weeks.

The affidavit of compliance, complete in all respect,

be positively filed within four weeks from today.
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Advance copy be supplied to Shri Surendra Kumar
Singh, learned counsel for the petitioner.

We direct the District Magistrate, Aurangabad to
personally monitor the operations of making the water-bodies
free from encroachments.

We further direct the Superintendent of Police to
provide police force, should the officers make any request in
that regard.

Learned counsel for the State undertakes to
communicate the order during the course of the day.

Officers, unless or otherwise, so directed, need not
remain present in Court.

However, we caution the Circle Officers that the
Court would not hesitate in initiating proceedings, should the
need so arise, if it is found that the affidavit filed is contrary to
the factual position at the ground level.

Officers have been apprised of the contempt of Court
proceeding.

(iv) District- Nawada

We have interacted with the Circle Officers of
Nawada namely, Saushi, Jitendra Paswan, Birbal Kumar

Barun, Rajni Kumari, Anil Kumar, Punit Kaushal, Gulam
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Server, Lavkesh Kumar, Sanjay Kumar, Anjali Kumari, Amita
Sinha, Shiv Shankar Ray, Narendra Kumar and Prem Kumar,
who are present in Court.

We are happy to record that post issuance of
directions by this Court, the Circle Officers have taken steps for
removing the encroachments from the water bodies falling
within their respective territorial jurisdiction.

The chart, in a tabular form, indicating the latest

status reads as under:-
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We see no reason as to why remaining encroachments

from the water bodies cannot be removed within a period of
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four weeks.

Needful be positively done within a period of four
weeks.

The affidavit of compliance, complete in all respect,
be positively filed within four weeks from today.

Advance copy be supplied to Shri Surendra Kumar
Singh, learned counsel for the petitioner.

We direct the District Magistrate, Nawada to
personally monitor the operations of making the water-bodies
free from encroachments.

We further direct the Superintendent of Police to
provide police force, should the officers make any request in
that regard.

Learned counsel for the State undertakes to
communicate the order during the course of the day.

Officers, unless or otherwise, so directed, need not
remain present in Court.

However, we caution the Circle Officers that the
Court would not hesitate in initiating proceedings, should the
need so arise, if it is found that the affidavit filed is contrary to
the factual position at the ground level.

Officers have been apprised of the contempt of Court
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proceeding.

(v) District-Arwal

We have interacted with the Circle Officers of Arwal
namely, Azmat Ali Ansari, Ram Vinay Sharma, Alka Kumari,
Sanjay Kumar and Vikesh Kumar Singh, who are present in
Court.

We are happy to record that post issuance of
directions by this Court, the Circle Officers have taken steps for
removing the encroachments from the water bodies falling
within their respective territorial jurisdiction.

The chart, in a tabular form, indicating the latest

status reads as under:-
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We see no reason as to why remaining encroachments
from the water bodies cannot be removed within a period of
four weeks.

Needful be positively done within a period of four
weeks.

The affidavit of compliance, complete in all respect,
be positively filed within four weeks from today.

Advance copy be supplied to Shri Surendra Kumar
Singh, learned counsel for the petitioner.

We direct the District Magistrate, Arwal to personally
monitor the operations of making the water-bodies free from
encroachments.

We further direct the Superintendent of Police to
provide police force, should the officers make any request in
that regard.

Learned counsel for the State undertakes to
communicate the order during the course of the day.

Officers, unless or otherwise, so directed, need not
remain present in Court.

However, we caution the Circle Officers that the

Court would not hesitate in initiating proceedings, should the
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need so arise, if it is found that the affidavit filed is contrary to
the factual position at the ground level.

Officers have been apprised of the contempt of Court
proceeding.

Under Saran Commissionerate

(1) District — Saran

We have interacted with the Circle Officers of Saran,
namely Anil Kumar Choubey, Pravin Kumar Sinha Swami Nath
Ram, Kumari Sushma, Jauwad Alam, Md. Igbal Anwar, Jai
Shankar Prasad, Chandrashekhar Kumar, Dhananjay Kumar,
Mohit Sinha, Akhilesh Choudhary, Sangita Kumari, Satyandra
Kumar Singh, Mritunjay Kumar, Pushkal Kumar, Ravi Shankar
Pandey, Randhir Prasad and Anku Gupta, who are present in
Court.

We are happy to record that post issuance of
directions by this Court, the Circle Officers have taken steps for
removing the encroachments from the water bodies falling
within their respective territorial jurisdiction.

The chart, in a tabular form, indicating the latest

status reads as under:-
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DISTRICT- SARAN (SARAN DIVISION)
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We see no reason as to why remaining encroachments
from the water bodies cannot be removed within a period of

four weeks.

Needful be positively done within a period of four

weeks.
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The affidavit of compliance, complete in all respect,
be positively filed within four weeks from today.

Advance copy be supplied to Shri Surendra Kumar
Singh, learned counsel for the petitioner.

We direct the District Magistrate, Saran to personally
monitor the operations of making the water-bodies free from
encroachments.

We further direct the Superintendent of Police to
provide police force, should the officers make any request in
that regard.

Learned counsel for the State undertakes to
communicate the order during the course of the day.

Officers, unless or otherwise, so directed, need not
remain present in Court.

However, we caution the Circle Officers that the
Court would not hesitate in initiating proceedings, should the
need so arise, if it is found that the affidavit filed is contrary to
the factual position at the ground level.

Officers have been apprised of the contempt of Court
proceeding.

(i1)District-Siwan

We have interacted with the Circle Officers of Siwan
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namely, Sunil Kumar, Randhir Kumar, Dinanath Kumar, Rarun
Kumar Saroj, Ajay Thakur, Rabindra Ram, Rameshwar Ram,
Anil Kumar Srivastava, Arvind Prasad Singh, Shambhu Nath
Ram, Prabhat Kumar, Sunil Kumar, Dibya Raj Ganesh, Atul
Kumar Singh, Dharmnath Baitha, Ashok Kumar Mishra, Satish
Kumar, Gyan Prakash Srivastava and Subhendra Kumar Jha,
who are present in Court.

We are happy to record that post issuance of
directions by this Court, the Circle Officers have taken steps for
removing the encroachments from the water bodies falling
within their respective territorial jurisdiction.

The chart, in a tabular form, indicating the latest

status reads as under:-
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We see no reason as to why remaining encroachments
from the water bodies cannot be removed within a period of
four weeks.

Needful be positively done within a period of four
weeks.

The affidavit of compliance, complete in all respect,
be positively filed within four weeks from today.

Advance copy be supplied to Shri Surendra Kumar
Singh, learned counsel for the petitioner.

We direct the District Magistrate, Siwan to personally
monitor the operations of making the water-bodies free from
encroachments.

We further direct the Superintendent of Police to
provide police force, should the officers make any request in
that regard.

Learned counsel for the State undertakes to
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communicate the order during the course of the day.

Officers, unless or otherwise, so directed, need not
remain present in Court.

However, we caution the Circle Officers that the
Court would not hesitate in initiating proceedings, should the
need so arise, if it is found that the affidavit filed is contrary to
the factual position at the ground level.

Officers have been apprised of the contempt of Court
proceeding.

(111) District -Gopalganj

We have interacted with the Circle Officers of East
Gopalgan; namely, Pankaj Kumar, Ved Prakash Narayan,
Rakesh Kumar, Suman Saurabh, Shahid Akhtar, Abhishek
Kumar, Rajat Kumar Baranwal, Chandra Bhanu Kumar, Bhagya
Narayan Roy, Bipin Kumar Singh, Priyanka Singh, Aditya
Shankar, Shyam Sundar Rai and Ravish Kumar, who are present
in Court.

We are happy to record that post issuance of
directions by this Court, the Circle Officers have taken steps for
removing the encroachments from the water bodies falling
within their respective territorial jurisdiction.

The chart, in a tabular form, indicating the latest
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status reads as under:-
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LCHKAGAON RAVIE:H KUMAR cLz £l 5 ERD NIL. T\ :/;‘\‘ \"!/

We see no reason as to why remaining encroachments

from the water bodies cannot be removed within a period of

four weeks.

Needful be positively done within a period of four

weeks.

The affidavit of compliance, complete in all respect,

be positively filed within four weeks from today.

Advance copy be supplied to Shri Surendra Kumar

Singh, learned counsel for the petitioner.

We direct the District Magistrate, Gopalganj to

personally monitor the operations of making the water-bodies



K.C.Jha/-

U

Patna High Court CWJC No0.9692 of 2015(47) dt.01-12-2022

33/33

free from encroachments.

We further direct the Superintendent of Police to
provide police force, should the officers make any request in
that regard.

Learned counsel for the State undertakes to
communicate the order during the course of the day.

Officers, unless or otherwise, so directed, need not
remain present in Court.

However, we caution the Circle Officers that the
Court would not hesitate in initiating proceedings, should the
need so arise, if it is found that the affidavit filed is contrary to
the factual position at the ground level.

Officers have been apprised of the contempt of Court
proceeding.

List on 06.02.2023, for such purpose.

(Sanjay Karol, CJ)

( Partha Sarthy, J)



